
T H E  M I N I S T E R  O F  W O R K S  
A N D  H O U S I N G  A N D  S U P P L Y  
A N D  R E H A B I L I T A T I O N  (S H R I S I-
K A N D A R  B A K H T ) : (a) According to
the D elh i W a k f B oard, some W a k f 
properties are u n d e r  unauthorised 
occupation in D elhi.

(b) and (c)m T h e  Wra k f Board for the 
U nion territory o f  D elhi is an auton o­
mous body established and functioning 
under the provisions o f the W a k f A c t, 
i9f,4. T h e  Board has to take steps 
for recovery o f possession in accord an ce 
w ilh  the law  and the period o f lim itation for 

such receiverv has be *n extended from tim e 
to time by P arliam en tary leg is la tio n  and 
legislation has been undertaken in P a rlia ­
m ent in the current session further ex ­
tending the period o f lim itation up to 31st 
D ecem ber, 1980 in relation to the U n ion  
territory o f  D elh i, As regards com p- 
liaints o f m ism rna ?em ent, these are 
considercdand dealt w ith by the D elhi 
Adm inistration.
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Supply o f A du lterated Fungicide  
D iathene to Jam m u and K ash m ir.

5274. S H R I A B D U L  A H  A D  V A ­
K I L  : W ill the M inister o f  A G R I -
C U T U R i:  A N D  I R R I G A T I O N  be
pleased to state:

(a) w hether the Fungicide D iathen e 
M  45, supplied to J  &  K  State 
during 1976 and 1977 was adulterated and 
if  so, action taken against the com pany 
concerned ; and

(b) w hether G overnm en t would pu r­
chase and distribute Fungicides through 
G overnm en t agencies to avoid private 
intervention and i f  not, w h at are the
difficulties ?

#
T H E  M I N I S T E R  O F  A G R I C U L ­

T U R E  A N D  I R R I G A T I O N  (S H R I 
S U R J IT  S IN G II  B A R N A L A ) : (a)
As reported by the State G o v t, o f  
Jam m u &  K ash m ir, com plaints abou t 
the adulterations o f D iathene M  45 su p ­
plied to fruit-grow ers d u rin g the year 
*977 w ere received. An en quiry by 
the State G ovt. showed that the pesti­
cide supplied to the fruit-grow ers was per­
fect and accordin g to the required stan ­
dard o f efficiancy. T h e  State G o v t.
found the com plaints baseless.
T h e  State G o v t., therefore, did  not 
think it proper to take any action  against 
the com p an y w h ich  supplied the ch e­
m ical. H ow ever, no com plaint for the 
supplies m ade durin g *97^ was received  
b y the S tate G overnm en t.

(b) T h e  State G overn m en t d irectly  
purchases the fungicides from  the m anu­

facturer and sales are conducted b y  the 
S tate H orticu lture D ep artm en t through 
their ow n depots.
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